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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE,
AT PUNE
ORIGINAL APPLICATION No.79 OF 2020 (WZ)

Lt. Col. Shomi Shaugatan APPLICANT
V/s
M/s SWAMI TYRE WORKS & Ors. RESPONDENTS

ADDITIONAL COMPILATION OF DOCUMENTS

SR Annex PARTICULARS Page No
NO ure
From To
1. R-1 | Visit note dated 26" June 2019 198 199
2. R-2 Warning notice dated 2" July 2019 200
3. R-3 | Visit note dated 27" January 2021 201 202
4. R-4 | Recent photographs 203 205
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Date: - 11/01/2022 ADVOCATE FOR THE RESPONDNET NO.1
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ANNEXURE - R-2

MAHARASHTRA POLLUTION CONTROL BOARD
SUB-REGIONAL OFFICE — PUNE-I

200

Jog Center Bldg.
—— 2rd floor, Wakdewadi,
Ph. 020-25811694 = Old Mumbai - Pune Highway,
Fax. 020-25811029 uy” Pune 411003
MPCB/ SROP1/ 190702-FT5- 0122 Date: 01/07/2.019

To,

M/s. Swami Tyre Works,

Gat.No. 157, Fursungi, Tal Haveli,
Dist. Pune.

Sub: Warning Notice - Operating unit without obtaining consent from the
M.P.C. Board.

Ref: 1. Water (Prevention & Control Pollution) Act, 1974 & Air (Prevention &
Control Pollution) Act, 1981.

2. Complaint received from Lt.Col. Shomi Sugathan, Sugu Nivas, Svy.
No.190, Near Nutan Ware House, Navalakha Godown, Hadapsar-
Saswad Road, Fursungi, Pune.

3. Board officials visited to your unit on 26/06/2019.

The Maharashtra Pollution Control Board is implementing various Environmental Acts
such as Water (Prevention & Control Pollution) Act, 1974, Air (Prevention & Control Pollution)
Act, 1981 in the state of Maharashtra & it is obligatory on every industry/ hospital to obtain
Consent/ BMW authorization from M.P.C.Board under above mentioned Acts and to provide
adequate pollution control systems for the pollutants so as to achieve Board's prescribed
standards.

With reference to the above cited Acts, it is mandatory upon you to obtain consent under
Water (Prevention & Control Pollution) Act, 1974, Air (Prevention & Control Pollution) Act, 1981.
However, the Board officials has visited your industry for investigation of above ref.2 complaint
on 26/06/2019 & from the record of this office, it is observed that, you are operating unit without
obtaining consent from the Board.

Operating industry without valid Consent from M.P.C.Board and without pollution control
system is an offence under the provisions of Water (Prevention & Control Pollution) Act, 1974,
Air (Prevention & Control Pollution) Act, 1981 and without providing adequate pollution control
systems for the pollutants so as to achieve Board’s prescribed standards.

In view of above you are called upon to submit the compliance of above, within 7 days to
this office failing which suitable legal action shall be initiated under the provisions of above Acts

which may be noted.
Treat this as urgent. M

Sub-Regional Officer
M.P.C.Board, Pune-l.
Copy submitted for information to :-

\. The Regional Officer M.P.C.Board, Pune.

2. My. R K. Sugaﬂmn » Sugu Hivas, Sv./. Ne.1490, JC
Hesy Hutun ware Houat, ﬂavdd‘kﬁ Qudown,
HAAI.TLM- SuuAJ KJ 5 Falohhj\'; INE
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